
O.A..No. 2OO•i U 

.Ioh,iiti 	 Applicant. 
V . 

	

Inion of lnd;a & (.)rs. 	 Respondcnts. 

L I)ATED  

bk \lr. (' R 	 \4einher (A) 

card Mr. N.R. Routray. L d. Counsel for the 

applicant and Mr. 3K. ()iha,  Ld. Startd:mg Counsel appearing 

on notice for the Respondenis (Railways) and also perused the 

niaterials plik' ed on record. 

.(Ynginal Application has beer, hied by the 

applca 	nthe lgal reducton of incentive from thei 	l 	il  

fer the month of February, 2010 wit.h the foliowing praver: 

io direct the kespondents to grant ulcdnuivea{ 
the (.rade Pay of Rs .2400!.. instead of Rs. I900! 
from the month of February, 20 10" 

The fictual matrix of the case of the applicant Is  

that the applicant jomed in SE Railway wef. 05.04.1988 a 

Skilled Artian Motor Mechanic) in the scale of Rs.950..1 500 

and regu1aized on 0109.91 A.imnexu.re.-Ai1). 	Alter the 

Screening Conmiitt;ee found him suitable for grant of 1 

financial up gradation the applicant was granted I financial up 

gradation welT 0605,04 by Respondent No.3 (AnnexureAJ2) 

in the scale of Rs,4000•-.6000. As per the reconimendation of 
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the 6 Central Pay Commission the Respondents revised the 

scale Of the appilcant from Rs.4000.-6000/- to Rs.5200-20200/-

we. L 01 .01 .2006 and granted Grade Pay of .Rs,2400!- till 

i au nary 20 1 0 . All on a sudden the R espon dent No.4 without 

any reason reduced the incentive o1 the applicant from the 

Month of February, 20 ii) to 1 9001-. 

4 in thisregard, he has made representation to 

Respondent vide Annexure-A/6. So fir he has not received 

any response from Respondents, Ld.. Counsel for the applicant 

submits that he will be satisfied if a direction is issued to 

Respondent No.2 to consider his pending representation 

(Annex'ure-AJô) and the applicant is infrmed of the result 

thereof. 

5. Accordingly, without going into the merit of the 

case and as agreed to by the L d. Counsel for the parties, this 

O.A can be disposed of at this stage of admission by directing 

Respondent No2 to consider the representation as at Aiiriexure-

A16 and issue a reasoned order within a penod of 30 days from 

the date of receipt of the copy of this order and convey the 

result of such considerati&.n within 15 days thereafter to the 

appicant. T hen, 	reucton, n incentive amount will be di i  

made. Ordered accordingly. 



p 

I 

With the above ohservthons and directions this 

). A. is d.sposed of at the admission stage itself. 

Copy of this order iloig with copy of this O.A., 

he. sent to keondent No 2 for comphance. 

A DM 
Kai 	vfl-c 


